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1070 Delivery of Books (Public Lzbrarzes) Amendment [acTs 99 & 100

-+ THE DELIVERY-OF: BOOKS= (PUB 10
AMENDMENT ACT, 1956
"Act No. 99 OF 1956

An Act to amend the Delivery of Books (Public L1brar1es)
Act, 1954

[29th December, 1956]

" BE it enacted by Parliament in the Seventh Year of the Republic
of India as follows:— i

Short title. - 1. This Act. may be called the Dehvery of Books (Pubhc L1brar1es)
Amendment Act, 1956.

A}r{leljrditiilﬁnt 2. In the long title of the Delivery of Books (Public Libraries)
otlons HEe- Act, 1954 (heremafter referred to as the principal Act), after the 27 of 1954,
word “books”, the words “and newspapers” shall be inserted.

Amendment
of section 1.

3. In sub-section_'(l) of section 1 of the principal Act, after the
word “Books”, the words “and Newspapers” shall be inserted.

g‘fn;eefé‘[ji’ggn; 4. Tn'section 2 of the principal Act, after clause (a), the following
: “" clause shall be inserted, namely: —.

“(aa) ‘newspaper’ means any printed periodical work "
containing public news or comments on public news pubHshed
in conformity with the provisions of section 5 of th P’ress and _
Registration of Books Act, 1867 ;7 / 25 of 1867

e

Insertion of 5. After section 3 of the principal Act, the folIowmg section shall
new section

3A. be inserted, namely: — . L

Delivery of “3A. Subject to any rules that may be made under this Act,
newspapers

to public but without prejudice to the provisions contained in the Press .
librarfes. . and Registration of Books Act, 1867, the publisher of every

‘newspaper, published in the territories to which this Act extends, 25 °f 1867.
shall deliver at his own expense one copy of each issue of sucn '
newspaper as soon as it is published to each such public library
as may be notified in this behalf by the Central Government in

the Official Gazette ”,

Amendment 6. In'section 5 of the pr1nc1pa1 Act,—
of section §.

=

. (a) for the words “and the value of the book”, the words
“and, if the contravention is in respect of a book, shall also be
‘punishable with fine which shall be equivalent to the value of
the book” shall be substituted;

(b) after the words “to which the book”, the words “or ' -
newspaper, as the case may be” shall be inserted.
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Delwery of Books (Publzc Lzbranes) Amendment : Io7'1"

t“ the fO].lOWing Sectl@nl-shall Substltutxon
of new sec--

be subst1tuted namely —.' - S o tion for
: . . section 7,
“1. Th1s Act shall also apply to books and newspapers pub-. AfPRhcatm\n
lished by or under the authority of the Govérnment but shall bookcst f;l’ld
not apply to books meant for official use only.”. gg‘gﬁgﬁggr; ; ;
Government.

- THE MOTOR VEHICLES (AMENDMENT) ACT, 1956
AcT No. 100 OF 1956
An Act further to amend the Motor Vehicles Act, 1939.
[30th Dece'mber 19561

- Be it enacted by Parliament in the Seventh Year of the Republic -
of India as follows: —

1. (1) This Act may be called the Motor Vehlcles (Amendment) Sh((;rt title
Act, 1956. _ mont,

) mencement,

(2) It shall come into force on such date! as the Central Govern- Amendment
ment, may, by notification in the Officiall Gazette, appoint, and of sectien 2.
different dates may be appointed for different provisions of this Act. .

F,__-zlc Moo

Ael1s3g, .
’4 8 1o

a person engaged in colle
lating their entrance /n
and performing su th

(2C) ‘co } ¢tor’s licence’ means
a competent authority under Chapter
person/si)emﬁed therein to act as a conductor;

-

1(1) 16th February, 1957, for all the prov151ons except clauses (b) and
(e) of section 17, sections 18 22, 32, clause (a) of section 38, clause (a) of - -
#ection’ 60, clause (b) of sectlon 61, clause (b) of section 85 clause (f) of ’
section 98 and section 101, vide Notlﬁcatlon No. S.R.O. 491, dated the "th
‘February, 1957, see Gazette of India, 1957, Pt. II, Sec.. 3, p. 300.

(2) '1st August, 1957, for clauses (b) and (e) of section 17, section 18,
clause (a) of section 38 clause (a) of section 60, clause (b) of section 61
and clause (b) of section - 85, vide Notification No: SR.O. 2291, -dated 5th
July, 1 _7 see Gazette ‘of Indla 1957 Pt 11, Sec. 3 p. 1508. .




